IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI
SPECIAL BENCH

(IB)-90(PB)/2017
IN THE MATTER OF:

M/s TV 18 Broadcast Ltd. .... APPLICANT / PETITIONER
Vs.

M/s Amarpali Media Vision Broadcast Pvt Ltd .... RESPONDENT
SECTION:

Under Section 9 of Insolvency & Bankruptcy Code, 2016

Order delivered on 22.08.2017
Coram:

R. VARADHARAJAN
HON’BLE MEMBER (JUDICIAL)

DEEPA KRISHAN
HON’BLE MEMBER (TECHNICAL)

For the Resolution Professional Mr. Mayank Goel

Mr. Monamshel Maring, Advocate

For the Operational Creditor :-  Mr. Sumant De, Advocate
ORDER

The Resolution Prolfessional in person is present. Further the Learned
Counsel for the directors of the company/corporate debtors is also present.
It is reported by the Learned Counsel for the Directors that Mr. Shiv Priya
and Mrs. Palavi Mishra are present. However, due to medical emergency it is
represented that Mr. Ajay Kumar one of the director is not able to present
himsell before this tribunal in compliance with the directions dated
16.08.2017. The Learned Counsel for the directors further seeks for the
dispensation in relation to the presence of Mrs. Palavi Mishra, in view of
certain physical ailment she is suffering from. Taking into consideration the
same her presence in relation to the next hearing is dispensed with.
However, as and when directed by this tribunal she will be required to
present herself before this tribunal. In relation to Mr. Shiv Priya, he is
directed to be present on the next hearing which is fixed on 1st September
2017 as well as for subsequent hearing till his presence # stands dispensed
with.

Place the matter on 15t September 2017 before the Hon’ble Principal

Bench.
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